IN THE CENTRAL JDNINISTRATIUE TRIBUNAL

AT HYDERABAD

QRIGINAL_APPLICATION

" DAIE__OF__ORDER

:. 03-12-1996

Betusen :=

U oRajBiah

And

X . T 3 a------

see Applicant

1. The Chiaf Poat Master General,
AP Circle, Abids, Hyderhbad.

2., Superintendent of Post pfficas,

Peddapally, Karimnagar

Counsel for the Applicant

Counsal far the Respondents

_CORAMS

Dist.

HYDERABAD BENCH

see Respondents

-

THE HON'BLE JUSTICE SHRI MLG.CHAUOHARI :

THE HON'BLE SHRI H,RAJENDRA PRASAD B

{Order psr Hon'ble

Shri K.Vasudava Reddy for the applicant.

for the Respondents,

13~11=96 Shri N.R.Devaraj has produced the relevant re¢ord,

have hesard both the counsal,

Admitted,

Shri K.Vasudava Reddy

Shri N.R.Deveraj, SrkCGSC

VICE-CHAIRMAN

MEMBER

Notice waived)

(ﬂ).

Shri

Justice Shri M.G.Chasudhari, VC).

N.R.Davaraj

Pursuant to the show cause notice issued on

e

By consant

takap up for final orders.{”Tna grievance of the appligant is that -

!

he hecame eligibls for B.CER. promct on with effect from 30-1-95

on fulfilling the requisite conditidns for the same.

t

He was

000.2. ‘



- 2 =

®

howaver not promoted and tharefore he submitted a raprgssntation

to the Post Master General) Hyderabad Region on 22-12-1995 for

considering his c sse of BCR Promotion.

P

he received a communication from the @uperintandant of

According to the applfcant

Post Offices,

Padda Pally dt.11-56-96 which relates to BCR promotion ¢f January ,

1996, Hence according to .the spplicant hiswmse for prgmotion

taking the dete of his eligibility as 30-1-85 has not Been censgi-

dered, Shri N.R.Devaraj, learned stafiding counsel submitted that

an completion of 26 years of service. Under the rules

fo}lowed, the DPC for consider ing promotions of eligib

an employse becomes eligible for promotion under tha BCR Schame

as are

le candidates

mests tuice in a year. The first meeting is held in Jyly of the

year in which cases of those wha had bacame eligible 6

1ol

i.e. on January ars considerad,
" .

to consider cssss of thoss
record the

months prior

Second meétihg is held in December

who became eligible after first January

of the yearégn the basis of the/learnad counsel submits that since

according to the applicant|he completed the requisite
service only on 30-1-95 his case had to be considerad (¢

gecond DPC which met on 7th, 13th and 19th of December

length of
pnly by the

1995,

The record bassd on that meeting of the Committee contains remark

that the applicant was pessed over because he was @dal

ment in a Disciplinary Proceeding.

Disciplinary Proceeding was held agasinst the applicanﬁ

*going punishe-

2 " It is relsvant to mention in this connection that a

for alleged .

mig-conduct and by order dt.31-10-95 passed by the Supgrintendent

of Post Offices, Pedda Pally, minor penalty of with-halding of

increment for a period of 6 months without cumulative affact

LN N ] 03:.




wasg imbosad on him, The mr

iod of penalty would ther

G,

fare be

over @ither in April or May, 1996, 'Uhat howavar appedrs to

have happaned the OPC which

those who became sligible

on 1-7«395 insteed of considering the case of the applica
on 1-7-95 appears to have {taken into account ths subseju

of panalty imposed aon him en 31=-10-95, If that be the|r

for which the applicant vas

the year 1995 that clearly

3. The matter is furthar compounded by the lstter df

Superintendsnt dt,11-6-96,
promotion under BCR wag dus

that arises is that had the

found applicant deserving for promotion ags on 1=7=95 (y

shou id ba affectiva from 31-1-9§ahaed not be decidad hsy

would have been no occassion ror the OPC which met in M

to consider promotion as on
applicant on tha ground of p
we think that it is naecessar

examinad by the appropriats

position clarified to the applicant. In the result foll

order is pasgssed i=

for promotion under tﬁe BCR |Sc

would be illsgal,

met in Decembsr, 1995 to clon

sider

hama as

nt as

ent evant

aason

Dy passed for promotion to|BCR in

It appears that the appliCﬁn
on 1-1=96, The anomaly thelr

OPC which met in Dacember, I

1-1-96 and to have passed o
enalty, Under theas circum

y that tha matter may.ba t hr

(1) The thie

AP Circle, Hyéerabad is hersby directed
to re-examine!the case of the applicant

in the iight
hergin abovs
as to whather

W

f Post Nasﬁar_caneral,

of the observations made
and to in@Prm the applicant
‘he is eligible for promo-

sceef

ths

t's

aefore

995 had

hather it

@) there
ys 1996
er the
tancss

oughly

authority of the respandents and the

:uing
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te the year 1995 ds also with reference to th
year 1996;

tion under BCR or not aithar'uith ra?érance 4

(ii) In the event of the applicant not being
found eligible to jbe promoted on the above
datag thant he realsona there-for shall be
comnunicated to the applicants

(iii) 1¢ aggrieved by the decision of the
Respondent No.1 iJe. the Chief Post Master

Genersl, the applicant will be at liberty
to adopt auch legal remedies as he may be
advised in accordance with the Law;

(iv) The Respondent No.1 is dirscted to
take a decision in/t he matter as dirscted
above and communiclate the same to the appli-
cant expadetiously

(v) We eiso direct that if a meeting of the
D.P.C, ig scheduled to bae held in this month
. i,e, December, 1996 or soon thereafter, the
Respondent No,1 maL consider placing the casa
of the applicant befare it in the light of the
observations abovel |

"“*”*““”??jﬁnwawlngho;n. is accordjngly disposed=of. No order as

| (M.C.CHAUDHARI)
Vice=Chairman
-b Dated:_3rd_Oscember, 1996. ﬁwﬂ,.

Bictated inm| Open Court, tu4ﬁxkﬁ Lo

avl/

ﬂ&xﬁé&ﬁaus}éLAHV'

to costs,

gy’
LG—IVH .

ran (DCC .




_*-3;‘One copy to Mr. K;Vasudﬁva Reddy, Advocate, CAT Hyd.

) ?;
b :
O.he 1312/96.
To |
1 The Chlef Postmaster General
o A P. Clrcle, Ablds, Hycerabad.

"2,.”he SUperlntendent of Post offices,

PEddapally,karlmndgar qut.

5 One copy to Library, CK .Hyd.

6. Cne spare copy. - . |
PV, ' - L,
. ‘ B
i.
1
1
i
N\
- :
Fa

4. One copy to Mr. ¥, R.DevVraj, st. CGSC. CAr Hyd.

N
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Dateds 2 - [) -1996

" No order as to costs.
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TYPED BY CHECKED BY
COMEAREL BY ' IPFIOVED BY

fF . -
IN THE CENTRAL ADMINISTRABIVE TRIEHN AL

HYDERABAD BENCH ATHYDERABAD
THE HON'BLE MR.JUSTICE M.G.CHAUDHARI
VICE~CHAIRMAN
AND

S

THE HON'BLE MK.H.RAJENDRA PRASAD:M(A)

ORDER™/ JULGMENT

M.A/R.A./C.A. No,.
in

0‘.A.No. | \3\7/\6(6 .

T.l"\L.NO. . l ’ (wcp.' A

Admitted and Interim Di;ectetdns

Issued.

Allowed

Disposed of with directions

Dismissed

Dismisse¢d as withdrawn.

A

Dismisspd for Default.
: !

Ordere /Rejecteq.
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Central Admin
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